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AHMEDABAD | SATURDAY, 31 MAY 2025

Corporate Identity No. L36992MH1948PLC014083
Registered Office: 23rd Floor, Vios Tower, New Cuffe Parade, Off Eastern Freeway,Wadala, Mumbai - 400 037

Tel: +91 22 6232 7400 Website:www.rallis.com E-mail ID: investor_relations@rallis.com

NOTICE OFTHE 77TH ANNUAL GENERALMEETING, REMOTE E-VOTING, DIVIDEND AND RECORDDATE

Annual General Meeting:

NOTICE is hereby given that the Seventy-Seventh (77th) Annual General Meeting (‘AGM’or ‘Meeting’) of the Members
of Rallis India Limited (‘the Company’) will be held on Monday, June 23, 2025 at 3.00 p.m. (IST) through Video
Conference (‘VC’) facility / Other Audio Visual Means (‘OAVM’) ONLY, to transact the business as set out in the
Notice of the AGM. In accordancewith the General Circulars dated April 8, 2020, April 13, 2020,May 5, 2020 alongwith
subsequent circulars issued in this regard, the latest being Circular dated September 19, 2024 issued by the Ministry
of Corporate Affairs (collectively referred to as ‘MCA Circulars’) and Master Circular dated November 11, 2024 read
with Circular dated October 3, 2024 issued by the Securities and Exchange Board of India (‘SEBI Circulars’) granting
relaxations for despatching physical copies of the Annual Report andNotice ofmeetings to shareholders. Accordingly,
the Company has sent the Notice of the 77th AGM along with a weblink to access the Integrated Annual Report
2024-25onThursday,May29, 2025, throughelectronicmode to thoseMemberswhosee-mail addresses are registered
with the Company/Registrar &Transfer Agents/Depository Participants(‘DPs’). The Company shall send a physical copy
of the IntegratedAnnual Report 2024-25 to thoseMemberswho request for the same at investor_relations@rallis.com
mentioning their Folio No. /DP ID and Client ID. The Company, in accordance with Regulation 36(1)(b) of SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 has also sent a letter to the shareholders who have not
registered their email addresses with the Company, providing the QR code and weblink from where the Integrated
Annual Report 2024-25 can be accessed on the Company’s website.

The Integrated Annual Report 2024-25 along with the Notice and Explanatory Statement of the 77th AGM is available
on thewebsite of the Company at www.rallis.com and on thewebsites of the Stock Exchanges viz. www.bseindia.com
and www.nseindia.com. A copy of the same is also available on the website of National Securities Depository Limited
(‘NSDL’) at www.evoting.nsdl.com.

Members can attend and participate in the AGM only through VC/OAVM facility, as indicated in the Notice of
the AGM,without the physical presence of themembers at a common venue.

Remote e-Voting:

In compliance with Section 108 of the Companies Act, 2013 (‘the Act’) read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the Secretarial Standard on General
Meetings (‘SS-2’) issued by the Institute of Company Secretaries of India and Regulation 44 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015, as amended, read with the MCA Circulars and other
applicable laws, the Company is pleased to provide to its Members the facility of remote e-Voting before as well
as during the AGM in respect of the business to be transacted at the AGM and for this purpose, the Company has
appointed NSDL for facilitating voting through electronic means.

The detailed instructions for remote e-Voting are given in the Notice of the AGM. Members are requested to note
the following:

a. The remote e-Voting facility would be available during the following period:

Commencement of remote e-Voting Thursday, June 19, 2025 at 9.00 a.m. (IST)
End of remote e-Voting Sunday, June 22, 2025 at 5.00 p.m. (IST)
The remote e-Voting module shall be disabled by NSDL for voting thereafter and Members will not be allowed
to vote electronically beyond the said date and time.

b. The voting rights of the Members shall be in proportion to their share of the paid-up equity share capital of
the Company as onMonday, June 16, 2025 (‘Cut-Off Date’). The facility of remote e-Voting system shall also
be made available during the Meeting and shall be disabled 15 minutes after the conclusion of the Meeting.
Members attending the Meeting, who have not already cast their vote by remote e-Voting shall be able to
exercise their right to vote during the Meeting. Once the vote on a resolution is cast by the Member, the same
shall not be allowed to be changed subsequently. A personwhose name is recorded in the Register of Members
/ Register of Beneficial Owners as on the Cut-Off Date only shall be entitled to avail the facility of remote
e-Voting before / during the AGM. Members who have cast their vote by remote e-Voting prior to the Meeting
may also attend the Meeting electronically but shall not be entitled to vote on such Resolution(s) again.

c. Any non-individual shareholder or shareholder holding securities in physical mode, who acquire shares of
the Company and becomes a Member of the Company after the despatch of the Notice and holds shares
as on the cut-off date, may obtain the User ID and Password for remote e-Voting by sending a request at
evoting@nsdl.com. However, if the Member is already registered with NSDL for remote e-Voting, then he/she
can use his/her existing User ID and password for casting the vote.

d. In case of individual shareholders holding securities in demat mode, who acquire shares of the Company and
become a Member of the Company after despatch of the Notice and holds shares as on the cut-o¬ff date may
follow the login process mentioned at point 23(B) of the Notes to the Notice of the AGM.

Members can also login by using the existing login credentials of the Demat account held through DPs
registered with NSDL or Central Depository Services (India) Limited (‘CDSL’) for remote e-Voting facility.

e. A person who is not a Member as on the Cut-Off Date should treat the Notice of the AGM for information
purposes only.

The Board of Directors have appointed Mr. Bhaskar Upadhyay (Membership No. FCS 8663/CP No. 9625) or failing
him, Mr. Bharat Upadhyay (Membership No. FCS 5436/CP No. 4457) of N. L. Bhatia & Associates, Practicing Company
Secretaries as the Scrutiniser to scrutinise the remote e-Voting process before and during the AGM in a fair and
transparent manner.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders and e-Voting user
manual for Shareholders available at the ‘Downloads’ section of www.evoting.nsdl.com or call NSDL on: 022 - 4886
7000 or send a request to Ms. Pallavi Mhatre, Senior Manager, NSDL or Mr. Amit Vishal, Deputy Vice President,
NSDL, 3rd Floor, Naman Chambers, Plot C-32, G - Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400 051
at evoting@nsdl.com.

Helpdesk for Individual Shareholders holding securities in demat mode for any technical issues related to login
through Depository i.e. NSDL and CDSL:

Login type Helpdesk details
Individual Shareholders
holding securities in demat
mode with NSDL

Members facing any technical issue in login can contact NSDL helpdesk by
sending a request at evoting@nsdl.com or call at 022 - 4886 7000

Individual Shareholders
holding securities in demat
mode with CDSL

Members facing any technical issue in login can contact CDSL helpdesk by
sending a request at helpdesk.evoting@cdslindia.com or contact at toll free no.
1800 21 09911

Updationof bank account details:

Members who have not updated their bank account details for receiving the dividends directly in their bank
accounts through Electronic Clearing Service or any other means may follow the below instructions:

Physical
Holding

Send the following documents in original to the Registrar of the Company, MUFG Intime India
Private Limited latest by Tuesday, June 3, 2025:
a. Form ISR-1 alongwith the supporting documents. The said form is available on the website of the

Company at https://www.rallis.com/investors/investor-information and on thewebsite of the RTA
at https://web.in.mpms.mufg.com/KYC-downloads.html

b. Original cancelled cheque bearing the name of theMember or first holder, in case shares are held
jointly. In case name of the holder is not available on the cheque, kindly submit the following
documents:-
i) cancelled cheque in original
ii) bank attested legible copy of the first page of the Bank Passbook / Bank Statement bearing the

names of the account holders, address, same bank account number and type as on the cheque
leaf and the full address of the Bank branch.

c. Self-attested photocopy of the PAN Card of all the holders; and
d. Self-attestedphotocopyof anydocument (suchasAadhaarCard,DrivingLicense, Election Identity

Card, Passport) in support of the address of the first holder as registered with the Company.
Demat
Holding

Members holding shares in demat form are requested to update their Electronic Bank Mandate with
their respective DPs by Tuesday, June 3, 2025

Pursuant to the relevant SEBI Circulars, with effect from April 1, 2024, dividend shall be paid through electronic
mode to Members holding shares in physical form only if the folio is KYC compliant.
Dividend and Record Date:
Members may note that the Board of Directors at its meeting held on April 23, 2025, has recommended a dividend
of Rs. 2.50 per equity share of Re. 1 each (“final dividend”). The final dividend, if declared at the AGM, will be paid,
subject to deduction of tax at source (‘TDS’), on or after Wednesday, June 25, 2025. The Company has fixed
Thursday, June 5, 2025 as the Record Date for determining entitlement of Members to dividend for the financial
year ended March 31, 2025.

For Rallis India Limited

Sd/-
Place: Mumbai Sarig P Gokul
Date: May 30, 2025 Company Secretary & Compliance Officer

JM FINANCIAL CREDIT SOLUTIONS LIMITED
Corporate Identity Number: U74140MH1980PLC022644
Regd. Office : 7th Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi, Mumbai 400 025.
Tel. No.: +91 22 6630 3030 • Website: www.jmfinancialcreditsolutions.com

For JM Financial Credit Solutions Limited
Sd/-

Place: Mumbai Shikha Jain
Date: May 30, 2025 Company Secretary & Compliance Officer

PUBLIC NOTICE ON TRANSFER OF UNCLAIMED INTEREST AMOUNT
TO INVESTOR EDUCATION AND PROTECTION FUND

NOTICE is hereby given that pursuant to the provisions of Section 125(6) of the CompaniesAct, 2013
(the “Act”) read with Regulation 61A of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the “SEBI Listing Regulations”) and the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, as amended (the “IEPF
Rules”), the unclaimed interest amount of debenture holders who have not claimed their interest
for seven consecutive years or more shall be transferred by the Company to the Investor Education
and Protection Fund (the “IEPF”), in accordance with the applicable statutory requirements. The
Company shall undertake this process at the respective due dates to ensure compliance with
applicable statutory provisions.
Pursuant to the IEPF Rules, the Company shall individually notify the concerned debenture
holders at their latest available registered address, providing therein, the details of their NCDs and
the unclaimed interest amount liable to be transferred to the IEPF, requesting them to claim their
unclaimed interest amount. A comprehensive list of these debenture holders can be accessed on the
Company’s website viz., https://jmfinancialcreditsolutions.in/UnclaimedRedemptions#
In the event that the Company does not receive any communication from the concerned debenture
holders within the prescribed timeframe, the unclaimed interest amount shall be transferred to the
IEPF Authority in accordance with the stipulated procedure under the IEPF Rules. Once the transfer
is executed, no claim shall lie against the Company or its Registrar and Transfer Agent (the “RTA”)
with respect to the unclaimed amount transferred to IEPF. However, the debenture holders shall
have the right to claim their unclaimed interest amount directly from the IEPF Authority following the
prescribed procedure outlined in the IEPF Rules.
Debenture holders with unclaimed interest are therefore encouraged to take timely action to avoid
their amounts being transferred, as once the transfer is made, further claims will need to be directed
to the IEPF Authority as per the prescribed procedure. The debenture holders are also requested
to register their email addresses with their Depository Participant(s) to ensure receipt of any future
correspondence from the Company in a timely manner.
Further, any matured debenture amounts that remain unclaimed shall also be transferred to the
IEPF as and when due, in compliance with the Act, SEBI Listing Regulations and the IEPF Rules, in
accordance with the applicable statutory requirements.
In case of any queries, the concerned debenture holders are requested to contact the Company or
its RTA at the following address /email id / telephone number.
JM Financial Credit Solutions Limited
Company Secretary & Compliance Officer
7th Floor, Cnergy
Appasaheb Marathe Marg, Prabhadevi,
Mumbai – 400 025, Maharashtra
Tel.: +91 22 66303030 / +91 22 62241784
Email: investorrelations.csl@jmfl.com /
cslcompliance@jmfl.com
Website: www.jmfinancialcreditsolutions.com

KFin Technologies Limited
Unit: JM Financial Credit Solutions Limited,
Selenium Tower B, Plot 31-32, Financial District
Nanakramguda, Serilingampally
Hyderabad, Rangareddi
Telangana – 500 032
Toll Free No.: 1800-309-4001
Email: einward.ris@kfintech.com
Website: www.kfintech.com

Note:

a) The above is an extract of the detailed format of Quarterly and Yearly Audited Financial Results filed with the Stock Exchange

under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the

Quarterly and Yearly Financial Results are available on the website of the Company (www.hic.in) and also on Stock Exchange

website (www.bseindia.com).

b) The Quarterly and Yearly Audited Financial Results have been reviewed by the Audit Committee of the Board and approved by

the Board of Directors of the Company at its meeting held on May 29, 2025.

YUVRAAJ HYGIENE PRODUCTS LIMITED
CIN : L74999MH1995PLC220253

Regd. Office: Plot No. A-650, TTC Industrial Estate, MIDC, Mahape, Pawane Village, Navi Mumbai - 400705.

Tel: 022 27784491, Email ID: yhpl@hic.in, Website:www.hic.in

Extract of Audited Financial Results for the Quarter and Year ended 31.03.2025

1 Total income from operations 911.62 477.94 4,627.92 1,897.72

2 Net Profit / (Loss) for the period before Tax,

Exceptional and/or Extraordinary items 149.11 (1.20) 586.62 6.44

3 Net Profit / (Loss) for the period before tax

after Exceptional and/or Extraordinary items 149.11 (1.20) 586.62 6.44

4 Net Profit / (Loss) for the period after tax

(after Exceptional and/or Extraordinary items) 149.11 (38.89) 586.62 (34.13)

5 Total Comprehensive Income for the period

[Comprising Profit / (Loss) for the period (after tax)

and other Comprehensive Income (after tax)] 160.59 (39.08) 598.52 (33.57)

6 Paid-up equity share capital

(Face Value of Re. 1/- each) 906.56 906.56 906.56 906.56

7 Reserves (excluding Revaluation Reserves as per

balance sheet of previous accounting year) - - (808.02) (1,406.55)

8 Earnings Per Share (of Rs. 1/-each)

(for continuing and discontinued Operations)-

Basic: 0.16 (0.04) 0.65 (0.04)

Diluted: 0.16 (0.04) 0.65 (0.04)

For Yuvraaj Hygiene Products Limited

Sd/-

Vishal Kampani

Managing Director

DIN : 03335717

Particulars

Rs. in Lakhs (Except EPS)

Sr.

No.

Place : NaviMumbai

Dated : 29th May, 2025

FOR THE YEAR

ENDED

31.03.2024

(Audited)

FOR THE YEAR

ENDED

31.03.2025

(Audited)

FOR THE

QUARTER ENDED

31.03.2024

(Audited)

FOR THE

QUARTER ENDED

31.03.2025

(Audited)

DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

Short Press NIT No. 14 /EE(T)-M 8/(2025-26) re-invited

Executive Engineer (SDW) VI

NIT along with all the terms & conditions is available on Website https://govtprocurement.delhi.gov.in.

ISSUED BY P.R.O. (WATER)
Advt.No. J.S.V. 21 (2025-2026)

S.
No.
1.

Name of work

Engaging of additional 26 Nos. S G Beldars for daily basis
maintenance of sewer line in Uttam Nagar constituency AC 32
under EE(D)83 re-invited Tender ID 2025_DJB_272013_1

Amount put
to tender
Item Rate

E/Money

Rs.
73,100/-

Last date/Time receipt of Tender through
e-procurement solution
05.06.2025
Up to 03:00 PM

Item
No.
1.

Name of Work

Providing House Service connections to
individual households in Kirari GoC.

Estimated Cost
(Rs.)
Rs,
70,08,67,744/-

Date of release of tender in
e-procurement solution
Tender ID:
2025_DJB_272999_1
28.05.2025 at 01:00 PM

Last date/Time receipt of Tender
through e-procurement
27.06.2025 Up to 3:00 PM

S.
No

1.

2.

Name of work

SITC of 10 MGD Sewage Horizontal Non- Clog
Pumps at 20 MGD Keshopur SPS.
Supply of Non-clog Sewage Pump of LT Pump
House at Sayyed Nangloi SPS

Tender
Fee

500/-

500/-

E/Money

69,500/-

96,800/-

Estimate
cost

34,72,740/-

48,37,410/-

Date of release of
tender in e-
procurement solution
2025_DJB_272950_1
Dt.27.05.2025
2025_DJB_272950_2
Dt.27.05.2025

Last date/time of receipt
of tender through e-
procurement solution
16.06.2025
at 3.00 P.M.
16.06.2025
at 3.00 P.M.

Executive Engineer (TENDERING) M-08
PRESS NIT No. 01 (2025-26)

Executive Engineer (PR)SR-I
PRESS NIT. No. 01 (2025-26)/EE (SDW) VI

RO No . 581
Dated 30.05.2025
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MUMBAI | SATURDAY, 31 MAY 2025

Corporate Identity No. L36992MH1948PLC014083
Registered Office: 23rd Floor, Vios Tower, New Cuffe Parade, Off Eastern Freeway,Wadala, Mumbai - 400 037

Tel: +91 22 6232 7400 Website:www.rallis.com E-mail ID: investor_relations@rallis.com

NOTICE OFTHE 77TH ANNUAL GENERALMEETING, REMOTE E-VOTING, DIVIDEND AND RECORDDATE

Annual General Meeting:

NOTICE is hereby given that the Seventy-Seventh (77th) Annual General Meeting (‘AGM’or ‘Meeting’) of the Members
of Rallis India Limited (‘the Company’) will be held on Monday, June 23, 2025 at 3.00 p.m. (IST) through Video
Conference (‘VC’) facility / Other Audio Visual Means (‘OAVM’) ONLY, to transact the business as set out in the
Notice of the AGM. In accordancewith the General Circulars dated April 8, 2020, April 13, 2020,May 5, 2020 alongwith
subsequent circulars issued in this regard, the latest being Circular dated September 19, 2024 issued by the Ministry
of Corporate Affairs (collectively referred to as ‘MCA Circulars’) and Master Circular dated November 11, 2024 read
with Circular dated October 3, 2024 issued by the Securities and Exchange Board of India (‘SEBI Circulars’) granting
relaxations for despatching physical copies of the Annual Report andNotice ofmeetings to shareholders. Accordingly,
the Company has sent the Notice of the 77th AGM along with a weblink to access the Integrated Annual Report
2024-25onThursday,May29, 2025, throughelectronicmode to thoseMemberswhosee-mail addresses are registered
with the Company/Registrar &Transfer Agents/Depository Participants(‘DPs’). The Company shall send a physical copy
of the IntegratedAnnual Report 2024-25 to thoseMemberswho request for the same at investor_relations@rallis.com
mentioning their Folio No. /DP ID and Client ID. The Company, in accordance with Regulation 36(1)(b) of SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 has also sent a letter to the shareholders who have not
registered their email addresses with the Company, providing the QR code and weblink from where the Integrated
Annual Report 2024-25 can be accessed on the Company’s website.

The Integrated Annual Report 2024-25 along with the Notice and Explanatory Statement of the 77th AGM is available
on thewebsite of the Company at www.rallis.com and on thewebsites of the Stock Exchanges viz. www.bseindia.com
and www.nseindia.com. A copy of the same is also available on the website of National Securities Depository Limited
(‘NSDL’) at www.evoting.nsdl.com.

Members can attend and participate in the AGM only through VC/OAVM facility, as indicated in the Notice of
the AGM,without the physical presence of themembers at a common venue.

Remote e-Voting:

In compliance with Section 108 of the Companies Act, 2013 (‘the Act’) read with Rule 20 of the Companies
(Management and Administration) Rules, 2014, as amended from time to time, the Secretarial Standard on General
Meetings (‘SS-2’) issued by the Institute of Company Secretaries of India and Regulation 44 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015, as amended, read with the MCA Circulars and other
applicable laws, the Company is pleased to provide to its Members the facility of remote e-Voting before as well
as during the AGM in respect of the business to be transacted at the AGM and for this purpose, the Company has
appointed NSDL for facilitating voting through electronic means.

The detailed instructions for remote e-Voting are given in the Notice of the AGM. Members are requested to note
the following:

a. The remote e-Voting facility would be available during the following period:

Commencement of remote e-Voting Thursday, June 19, 2025 at 9.00 a.m. (IST)
End of remote e-Voting Sunday, June 22, 2025 at 5.00 p.m. (IST)
The remote e-Voting module shall be disabled by NSDL for voting thereafter and Members will not be allowed
to vote electronically beyond the said date and time.

b. The voting rights of the Members shall be in proportion to their share of the paid-up equity share capital of
the Company as onMonday, June 16, 2025 (‘Cut-Off Date’). The facility of remote e-Voting system shall also
be made available during the Meeting and shall be disabled 15 minutes after the conclusion of the Meeting.
Members attending the Meeting, who have not already cast their vote by remote e-Voting shall be able to
exercise their right to vote during the Meeting. Once the vote on a resolution is cast by the Member, the same
shall not be allowed to be changed subsequently. A personwhose name is recorded in the Register of Members
/ Register of Beneficial Owners as on the Cut-Off Date only shall be entitled to avail the facility of remote
e-Voting before / during the AGM. Members who have cast their vote by remote e-Voting prior to the Meeting
may also attend the Meeting electronically but shall not be entitled to vote on such Resolution(s) again.

c. Any non-individual shareholder or shareholder holding securities in physical mode, who acquire shares of
the Company and becomes a Member of the Company after the despatch of the Notice and holds shares
as on the cut-off date, may obtain the User ID and Password for remote e-Voting by sending a request at
evoting@nsdl.com. However, if the Member is already registered with NSDL for remote e-Voting, then he/she
can use his/her existing User ID and password for casting the vote.

d. In case of individual shareholders holding securities in demat mode, who acquire shares of the Company and
become a Member of the Company after despatch of the Notice and holds shares as on the cut-o¬ff date may
follow the login process mentioned at point 23(B) of the Notes to the Notice of the AGM.

Members can also login by using the existing login credentials of the Demat account held through DPs
registered with NSDL or Central Depository Services (India) Limited (‘CDSL’) for remote e-Voting facility.

e. A person who is not a Member as on the Cut-Off Date should treat the Notice of the AGM for information
purposes only.

The Board of Directors have appointed Mr. Bhaskar Upadhyay (Membership No. FCS 8663/CP No. 9625) or failing
him, Mr. Bharat Upadhyay (Membership No. FCS 5436/CP No. 4457) of N. L. Bhatia & Associates, Practicing Company
Secretaries as the Scrutiniser to scrutinise the remote e-Voting process before and during the AGM in a fair and
transparent manner.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for Shareholders and e-Voting user
manual for Shareholders available at the ‘Downloads’ section of www.evoting.nsdl.com or call NSDL on: 022 - 4886
7000 or send a request to Ms. Pallavi Mhatre, Senior Manager, NSDL or Mr. Amit Vishal, Deputy Vice President,
NSDL, 3rd Floor, Naman Chambers, Plot C-32, G - Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400 051
at evoting@nsdl.com.

Helpdesk for Individual Shareholders holding securities in demat mode for any technical issues related to login
through Depository i.e. NSDL and CDSL:

Login type Helpdesk details
Individual Shareholders
holding securities in demat
mode with NSDL

Members facing any technical issue in login can contact NSDL helpdesk by
sending a request at evoting@nsdl.com or call at 022 - 4886 7000

Individual Shareholders
holding securities in demat
mode with CDSL

Members facing any technical issue in login can contact CDSL helpdesk by
sending a request at helpdesk.evoting@cdslindia.com or contact at toll free no.
1800 21 09911

Updationof bank account details:

Members who have not updated their bank account details for receiving the dividends directly in their bank
accounts through Electronic Clearing Service or any other means may follow the below instructions:

Physical
Holding

Send the following documents in original to the Registrar of the Company, MUFG Intime India
Private Limited latest by Tuesday, June 3, 2025:
a. Form ISR-1 alongwith the supporting documents. The said form is available on the website of the

Company at https://www.rallis.com/investors/investor-information and on thewebsite of the RTA
at https://web.in.mpms.mufg.com/KYC-downloads.html

b. Original cancelled cheque bearing the name of theMember or first holder, in case shares are held
jointly. In case name of the holder is not available on the cheque, kindly submit the following
documents:-
i) cancelled cheque in original
ii) bank attested legible copy of the first page of the Bank Passbook / Bank Statement bearing the

names of the account holders, address, same bank account number and type as on the cheque
leaf and the full address of the Bank branch.

c. Self-attested photocopy of the PAN Card of all the holders; and
d. Self-attestedphotocopyof anydocument (suchasAadhaarCard,DrivingLicense, Election Identity

Card, Passport) in support of the address of the first holder as registered with the Company.
Demat
Holding

Members holding shares in demat form are requested to update their Electronic Bank Mandate with
their respective DPs by Tuesday, June 3, 2025

Pursuant to the relevant SEBI Circulars, with effect from April 1, 2024, dividend shall be paid through electronic
mode to Members holding shares in physical form only if the folio is KYC compliant.
Dividend and Record Date:
Members may note that the Board of Directors at its meeting held on April 23, 2025, has recommended a dividend
of Rs. 2.50 per equity share of Re. 1 each (“final dividend”). The final dividend, if declared at the AGM, will be paid,
subject to deduction of tax at source (‘TDS’), on or after Wednesday, June 25, 2025. The Company has fixed
Thursday, June 5, 2025 as the Record Date for determining entitlement of Members to dividend for the financial
year ended March 31, 2025.

For Rallis India Limited

Sd/-
Place: Mumbai Sarig P Gokul
Date: May 30, 2025 Company Secretary & Compliance Officer

JM FINANCIAL CREDIT SOLUTIONS LIMITED
Corporate Identity Number: U74140MH1980PLC022644
Regd. Office : 7th Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi, Mumbai 400 025.
Tel. No.: +91 22 6630 3030 • Website: www.jmfinancialcreditsolutions.com

For JM Financial Credit Solutions Limited
Sd/-

Place: Mumbai Shikha Jain
Date: May 30, 2025 Company Secretary & Compliance Officer

PUBLIC NOTICE ON TRANSFER OF UNCLAIMED INTEREST AMOUNT
TO INVESTOR EDUCATION AND PROTECTION FUND

NOTICE is hereby given that pursuant to the provisions of Section 125(6) of the CompaniesAct, 2013
(the “Act”) read with Regulation 61A of SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 (the “SEBI Listing Regulations”) and the Investor Education and Protection
Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016, as amended (the “IEPF
Rules”), the unclaimed interest amount of debenture holders who have not claimed their interest
for seven consecutive years or more shall be transferred by the Company to the Investor Education
and Protection Fund (the “IEPF”), in accordance with the applicable statutory requirements. The
Company shall undertake this process at the respective due dates to ensure compliance with
applicable statutory provisions.
Pursuant to the IEPF Rules, the Company shall individually notify the concerned debenture
holders at their latest available registered address, providing therein, the details of their NCDs and
the unclaimed interest amount liable to be transferred to the IEPF, requesting them to claim their
unclaimed interest amount. A comprehensive list of these debenture holders can be accessed on the
Company’s website viz., https://jmfinancialcreditsolutions.in/UnclaimedRedemptions#
In the event that the Company does not receive any communication from the concerned debenture
holders within the prescribed timeframe, the unclaimed interest amount shall be transferred to the
IEPF Authority in accordance with the stipulated procedure under the IEPF Rules. Once the transfer
is executed, no claim shall lie against the Company or its Registrar and Transfer Agent (the “RTA”)
with respect to the unclaimed amount transferred to IEPF. However, the debenture holders shall
have the right to claim their unclaimed interest amount directly from the IEPF Authority following the
prescribed procedure outlined in the IEPF Rules.
Debenture holders with unclaimed interest are therefore encouraged to take timely action to avoid
their amounts being transferred, as once the transfer is made, further claims will need to be directed
to the IEPF Authority as per the prescribed procedure. The debenture holders are also requested
to register their email addresses with their Depository Participant(s) to ensure receipt of any future
correspondence from the Company in a timely manner.
Further, any matured debenture amounts that remain unclaimed shall also be transferred to the
IEPF as and when due, in compliance with the Act, SEBI Listing Regulations and the IEPF Rules, in
accordance with the applicable statutory requirements.
In case of any queries, the concerned debenture holders are requested to contact the Company or
its RTA at the following address /email id / telephone number.
JM Financial Credit Solutions Limited
Company Secretary & Compliance Officer
7th Floor, Cnergy
Appasaheb Marathe Marg, Prabhadevi,
Mumbai – 400 025, Maharashtra
Tel.: +91 22 66303030 / +91 22 62241784
Email: investorrelations.csl@jmfl.com /
cslcompliance@jmfl.com
Website: www.jmfinancialcreditsolutions.com

KFin Technologies Limited
Unit: JM Financial Credit Solutions Limited,
Selenium Tower B, Plot 31-32, Financial District
Nanakramguda, Serilingampally
Hyderabad, Rangareddi
Telangana – 500 032
Toll Free No.: 1800-309-4001
Email: einward.ris@kfintech.com
Website: www.kfintech.com

Note:

a) The above is an extract of the detailed format of Quarterly and Yearly Audited Financial Results filed with the Stock Exchange

under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the

Quarterly and Yearly Financial Results are available on the website of the Company (www.hic.in) and also on Stock Exchange

website (www.bseindia.com).

b) The Quarterly and Yearly Audited Financial Results have been reviewed by the Audit Committee of the Board and approved by

the Board of Directors of the Company at its meeting held on May 29, 2025.

YUVRAAJ HYGIENE PRODUCTS LIMITED
CIN : L74999MH1995PLC220253

Regd. Office: Plot No. A-650, TTC Industrial Estate, MIDC, Mahape, Pawane Village, Navi Mumbai - 400705.

Tel: 022 27784491, Email ID: yhpl@hic.in, Website:www.hic.in

Extract of Audited Financial Results for the Quarter and Year ended 31.03.2025

1 Total income from operations 911.62 477.94 4,627.92 1,897.72

2 Net Profit / (Loss) for the period before Tax,

Exceptional and/or Extraordinary items 149.11 (1.20) 586.62 6.44

3 Net Profit / (Loss) for the period before tax

after Exceptional and/or Extraordinary items 149.11 (1.20) 586.62 6.44

4 Net Profit / (Loss) for the period after tax

(after Exceptional and/or Extraordinary items) 149.11 (38.89) 586.62 (34.13)

5 Total Comprehensive Income for the period

[Comprising Profit / (Loss) for the period (after tax)

and other Comprehensive Income (after tax)] 160.59 (39.08) 598.52 (33.57)

6 Paid-up equity share capital

(Face Value of Re. 1/- each) 906.56 906.56 906.56 906.56

7 Reserves (excluding Revaluation Reserves as per

balance sheet of previous accounting year) - - (808.02) (1,406.55)

8 Earnings Per Share (of Rs. 1/-each)

(for continuing and discontinued Operations)-

Basic: 0.16 (0.04) 0.65 (0.04)

Diluted: 0.16 (0.04) 0.65 (0.04)

For Yuvraaj Hygiene Products Limited

Sd/-

Vishal Kampani

Managing Director

DIN : 03335717

Particulars

Rs. in Lakhs (Except EPS)

Sr.

No.

Place : NaviMumbai

Dated : 29th May, 2025

FOR THE YEAR

ENDED

31.03.2024

(Audited)

FOR THE YEAR

ENDED

31.03.2025

(Audited)

FOR THE

QUARTER ENDED

31.03.2024

(Audited)

FOR THE

QUARTER ENDED

31.03.2025

(Audited)

DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

Short Press NIT No. 14 /EE(T)-M 8/(2025-26) re-invited

Executive Engineer (SDW) VI

NIT along with all the terms & conditions is available on Website https://govtprocurement.delhi.gov.in.

ISSUED BY P.R.O. (WATER)
Advt.No. J.S.V. 21 (2025-2026)

S.
No.
1.

Name of work

Engaging of additional 26 Nos. S G Beldars for daily basis
maintenance of sewer line in Uttam Nagar constituency AC 32
under EE(D)83 re-invited Tender ID 2025_DJB_272013_1

Amount put
to tender
Item Rate

E/Money

Rs.
73,100/-

Last date/Time receipt of Tender through
e-procurement solution
05.06.2025
Up to 03:00 PM

Item
No.
1.

Name of Work

Providing House Service connections to
individual households in Kirari GoC.

Estimated Cost
(Rs.)
Rs,
70,08,67,744/-

Date of release of tender in
e-procurement solution
Tender ID:
2025_DJB_272999_1
28.05.2025 at 01:00 PM

Last date/Time receipt of Tender
through e-procurement
27.06.2025 Up to 3:00 PM

S.
No

1.

2.

Name of work

SITC of 10 MGD Sewage Horizontal Non- Clog
Pumps at 20 MGD Keshopur SPS.
Supply of Non-clog Sewage Pump of LT Pump
House at Sayyed Nangloi SPS

Tender
Fee

500/-

500/-

E/Money

69,500/-

96,800/-

Estimate
cost

34,72,740/-

48,37,410/-

Date of release of
tender in e-
procurement solution
2025_DJB_272950_1
Dt.27.05.2025
2025_DJB_272950_2
Dt.27.05.2025

Last date/time of receipt
of tender through e-
procurement solution
16.06.2025
at 3.00 P.M.
16.06.2025
at 3.00 P.M.

Executive Engineer (TENDERING) M-08
PRESS NIT No. 01 (2025-26)

Executive Engineer (PR)SR-I
PRESS NIT. No. 01 (2025-26)/EE (SDW) VI

RO No . 581
Dated 30.05.2025






